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,CHAPTER XXIV.

OF SUBORDINATE JUDGES AND PRINCIPAL SUDDER AMEENS IN
THE PRESIDENCY OF FORT SAINT GEORGE.

855. The Subordinate Judges and Principal Sudder
Ameens in the Presidency of Fort Saint George shall con-
tinue to exercise ~nder this Act, subject to the provisions of
the Indian Penal Code, ,the Criminal jurisdiction .which they
are competent to exercise. under any Iavvfor the. time being
in forcf;!;and shall have the same 'powers of punishment as
are given by this Act to an Officer exercising th(powers of
a.Magistrate.

356. ~ubordjnate MagistratesMof the first arid second
class in the Presidellcy of Fort Saint 'George shall commit
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to the Court of Session any persons charged with offen-
ces triable ,~xclusively by that Court, or shall, under ~uoh
orders as the Sudder Court shall from time to time issue,

either commi~ to the Subordinate Judges or Princip~l Sudder
Ameen's the cases of persons accused of offences tliable by
such Subordinate Judges or Principal Sudder Ameens. or re-
fer such ca.<;esfor the orders of the Magistrate of the District.
or other officer exercising the powers of a Magistrate. If the
case be referred to the Magistrate of the District or other
Officer as aforesaid, such Magistrate or other Officer shall ex-
amine the parties and witnesses, and shall proceed in all
respects as if no ,proceedings had been' held in any other
Court.

357. If in any case tried by a Subordinate Magistrate
of the first or second class in the Presidency of Fort Saint
Goorge in which the accused person is found guilty, suc4

" Magistrate shall consider the offence established against the
accused person to call for a more severe punishment than
such Magistrate is competent to adjudge, he Hhallrecord the
finding and submit his proceedings to the Magistrate of the
District or other Officer exercising the powers of a Magistrate,
and the Magistrate of the District or other Officer as afore..
saId shall pass such sentence or order in the case as he may
deem proper and as shall be according to law. In any such
case, the Magistrate'or other Officer to whom the proceed-
ings are submitted may examine the parties, and recall and

examine any witn~ss who shall already have given evidence
in the case, and he may call for or take any further evidence.

358. In cases committed for trial before the Subordi-

nate Judges or Principal Sudder Ameens in the Presidency

of Fort Saint George, they shall be guided by the rules
contained in this ACt for the trial of cases before the Magis-
trate, which are hereby made applicable to such case~ The
Suberdinate Judges and Principal Sudder Ameens may com-
mit any case to the Court of Session in which the evidence
is such as to warrant a ~esumption that the accused person
has been guilty of an offence calling0 for a more severe
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punishirient thaft slic~8U:~oMinaie' Judges or principal Sud-
dat Ameehsare a~thOn~ed to adjudge. .'.' - .ui, ' . .


